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INDEPENDENT REPORT OF MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE CONCERNING ORDER OF HON'BLE NGT (SZ) IN

ORTGINALAPPLICATTON NO.238 OR 2021(SZ) [EARLTER O.A. NO.l8y2020
(PB)l & I.A. NO.187 OF 2021 (SZ) [EARLIER I.A. No.21212020 (PB)l

As per Original Application No. 238 of 2021 (SZ) fEarlier O.A. No.18112020 (PB)] &

I.A. No. 187 of 2021 (SZ) fEarlier I.A. No.21212020 (PB)] Order 08th December 2021, there is

a direction to all the Official respondents in Paragraph 8 as:

..."In the meantinte, tlte fficial respondents are also directed to.file their independent

response regarding the allegations made tn the letter petition before the next hearing date, so

as to consider thefurther directions (if anlt) to be issued in this regard."

2. In view of the above, the Sh. Tarun Kathula, Scientist 'F,' Sub-Office of Ministry of

Environment, Forest and Climate Change, Hyderabad, Telangana, conducted a site inspection

of M/s Hindys Labs on 24th June 2024 and monitored EC No. lA-J-l1011/1 14l2ol7 - lA lI (l)
dated 9th April 2020 to file the independent response regarding the allegations made in the letter

petition. In the letter petition, the petitioner mentioned land, water, and air pollution due to the

release of waste into the environment by the Hindys Laboratories.

3. The monitoring report of EC No. IA-J-l 101 l/1 l4l20l7 -IAII (I), dated 9th April 2020,

is placed in Annexure f, comprising Appendixes I to 17. The photographs of the site

inspection are placed in Annexure IL The non-compliances observed and recomrnendations

made during the monitoring of the above-mentioned EC, are as follows:

ll

Non-Compliance with General Condition (xxi): PP has not provided the details of
the date of financial closure and final approval of the project by the concerned

authorities or the date the project started.

It is suggested that PP replace the existin g Conocarpus spp trees in the existing green

belt with native plant species.

4. The suggestions made by the Joint Committee report, which visited the industry on

03.02.2022,may be seen inparagraph 8 of Appendix-l8 and are also monitored during the

visit, and the compliance status is as follows:

PP has paid crop compensation of Rs. 2273000 to the applicant (Sri Shepuri

Ramchandraiah) (Complied)

arun Kathula
irector/Scientist ,F (c)

lntegrated Re gional Office,
Nrlinistry of Environmenl F,orest and Climate Ch a nge

Ara nya Bhavan, Hyderabad, Telangana-500 004
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ll.

vl.

PP has paid environmental compensation of Rs. 59.9 lakhs to the Telangana Pollution

Control Board out of Rs. 1, I 9,70,000. The remaining 50o% amount, i.e., Rs. 59. 80 lakhs,

is pending, and TGPCB has given tirne to pay the pending amount by July 2024. The

latest observations of the Telangana Pollution Control Board (TGPCB) via letter dated

05.03.2024 are in Appendix -19. (Partially Complied)

As suggested by the Joint Committee, PP has installed an online monitoring system for

stacks attached to boilers. Further, HCI (hydrochloric acid) fumes are connected to

scrubbers, which are monitored periodically. No online monitoring for HCI is installed

by PP. (Partially Complied)

PP has upgraded ETP to 250 KLD with high TDS and low TDS, as well as RO

permeates, installed cameras, and connected thern to the servers of TGPCB and CPCB.

PP has conducted ZLD study through M/s Kiwis Eco Laboratories Pvt but not with

NEERI as recommended by the Joint Committee. (Not Complied)

PP has conducted third-party studies through M/s Kiwis Eco Laboratories Pvt Ltd for

VOC emissions, which states that the total recovery of solvents was 95.3 to 98.9%o,

more than 95o/o. However, the assessment of the VoC emission study, as recorlmended

by the Joint Cornmittee to conduct from NEERI/IICT, was not done by PP. (Not

Complied)

PP has not complied with the Joint Committee's suggestion by not commissioning a

groundwater contamination study in and around the industry through the National

Geophysical Research Institute, Hyderabad, to address the grievances of the applicant

and farmer regarding groundwater contamination. (Not Complied)

a\

(Tarun Kathula)

Scientist'F',
Sub-Office, MoEFCC

Hyderabad - Telangana

Tarun Kathula
Pi rettor/Scientist'F' (C)

,, .',1 li?,'.1#.T ff 
j:, : fl i" J:Flql*"

li;lJ;;r;;;, HYderabad' Telansana'5oo oo4
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Government of India 

Ministry of Environment, Forest and Climate Change  

Sub Office, Hyderabad –500004 

MONITORING REPORT 

 

As per Original Application No. 238 of 2021 (SZ) [Earlier O.A. No.181/2020 (PB)] & 

I.A. No.187 of 2021 (SZ) [Earlier I.A. No.212/2020 (PB)] Order 08th December 2021, there 

is a direction to all the Official respondents in Paragraph 8 as: …“In the meantime, the 

official respondents are also directed to file their independent response regarding the 

allegations made in the letter petition before the next hearing date, so as to consider the 

further directions (if any) to be issued in this regard.” 

2. In view of the above, the Sh. Tarun Kathula, Scientist ‘F,’ Sub–Office of Ministry of 

Environment, Forest and Climate Change, Hyderabad, Telangana, conducted a site inspection 

of M/s Hindys Labs on 24th June 2024 and monitored EC No. IA-J-11011/114/2017 – IA II 

(I) dated 9th April 2020 to file the independent response regarding the allegations made in the 

letter petition. Initially, the CFO ran the project and sought expansion on 11 acres and has 

obtained the said EC.  

3. In the letter petition, the petitioner mentioned land, water, and air pollution due to 

Hindys Laboratories and Nalgonda’s release of waste into the environment. A copy of the 

letter petition is placed in Appendix 1.  

DATA SHEET 

 

1 Project Type: River Valley / Mining / 

Industry / Thermal / Nuclear / Other 

(Specify) 

Industry 

2 Name of the Project Hindys Lab Pvt Limited 

3 Clearance letter(s)/OM No. and dated Obtained Environmental Clearance 

F. No. IA-J-11011/114/2017- IA 11(1) 

dated.09.04.2020 from MoEFCC, New Delhi 

4 Location  

Village  Veliminedu 

Tehsil (s) Chityal 

District Nalgonda 

State(s) Telangana 

Latitude/Longitude 17°13'33" (N)/ 79° 1'36" (E) 

5 Address for correspondence  

a. Address of concerned project Chief 

Engineer (with Code &Telephone / 

Telex / Fax numbers) 

M/s Hindys Lab Pvt. Ltd., 

 Sy No. 289, 290, 291 and 292, Veliminedu Village, 

Chityal Mandal, Nalgonda District, Telangana 

Contact No.9395102624 

6 Salient Features  

a. of the project As per CFO (Phase-I) 

➢ Production capacity: 2500 Kgs/day 

➢ Total Water requirement: 127.65 KLD 

Fresh: 81.65 KLD 

Recycled: 46 KLD  

➢ Total Wastewater generation: 48.8 KLD 

                 LTDS: 18.25 KLD 
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                 HTDS: 30.55 KLD 

➢ Utilities: Boiler: Coal-fired boiler 8TPH & 

6TPH (standby); DG Sets: 1500 KVA & 

1000 KVA 

b. Of the environmental management 

plans 

Air, water and Noise pollution controls, & 

developing green belt 

7 Breakup of the project area (in ha.)  

a. Submergence area (forest & non-

forests) 

Total area: 11 Acres, 36 % Green belt area: 4 Acres 

b. others  

8 Breakup of the project affected population 

with enumeration of those losing houses / 

dwelling units only, agricultural land and 

landless labours / artisans 

No effect of population 

 a. SC, ST /Adivasis  

 b. Others  

9 Finance Details  

 a. Project cost as originally planned and 

subsequent revised estimates and the 

years of price reference 

45 Crores 

 b. Allocations made for environmental 

management plans, with item-wise and 

year-wise breakup (capital & 

Recurring) 

S.  

No 

Description Capital 

cost 

(Lakhs) 

Recurring 

Cost 

(Lakhs) 

1 Air pollution 

Control 237 

30 

2 Water pollution 

Control 336 

543 

3 Noise pollution 

Control 8 

1.5 

4 Environment 

Monitoring and 

Management 

13 9 

5 Occupational Health 20.5 10 

6 Green Belt 8 4 

7 Others (Solid. 

Waste) 34.4 99.5 

Total (Lakhs) 657 697 
 

 c. Cost-Benefit Ratio / Internal Rate of 

Return and the year of Assessment 

-- 

 d. Whether (c) includes the cost of 

environment management as shown 

in (b) above 

-- 

 e. Total expenditure on the Project so 

far 

45 Crores 

 f. Actual expenditure incurred on the 

environment management plans so far  

13.54 Crores 

10 Forest land requirement  NA 

 a. The status of approval for a diversion 

of forest land for non-forestry use 

 

 b. The status of compensatory  
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afforestation, if any 

 c. The status of clear felling  

 d. Comments on the viability and 

sustainability of compensatory 

afforestation programme in the light 

of actual field experience so far 

 

11 The status of clear felling in non-forest 

area (such as submergence area of 

reservoir, approach road), if any, with 

quantitative information 

NA 

12 Status of construction Obtained EC, CFE and CFO. 

 a. Date of commencement 10.09.2020 

 b.  Reason for the delay if the project is yet 

to start 

The project was implemented with 50% production 

capacity as per CFO. 

13 Date of site visit  

 a. Date of site visit for this monitoring 

report 

24.06. 2024 
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STATUS OF IMPLEMENTATION OF MoEFCC ENVIRONMENTAL CLEARANCE 

CONDITIONS ENVIRONMENT CLEARANCE of Hindys Lab Private Limited, 

(FORMERLY M/S HYCHEM LABORATORIES) SY.289,290, 291&292, VELIMINEDU (V), 

Chityala (M), NALGONDA DISTRICT vide letter No F No: IA- J-11011/114/2017-IA. 

II (I) dated .09.04.2020 

 

S. No Condition  Status 

i Necessary permission has mandated under the 

water (Prevention and control of pollution) Act, 

1974 and the Air (Prevention and control of 

pollution) Act,1981, as applicable from time to 

time, shall be obtained from the state pollution 

control board. 

Complied.  

The industry obtained a CFO from TSPCB for an 

existing unit, valid until 31 July 2025 under the 

Water Act 1974 and the Air Act 1981. A copy of 

the CFO dated 27.01.2022 is in Appendix 2. 

ii As already committed by the project proponent, 

Zero Liquid discharge shall be ensured and no 

waste/treated water shall be discharged outside 

the premises. All the waste water to be collected 

and reused after treatment. 

Complied.  

The effluent generated from the plant is mainly 

from the process, washings, scrubbing, utility 

blow-downs, RO/DM rejects, and domestic 

wastewater. The effluents from the process, 

washings, scrubbers, and RO/DM rejects are 

considered as HTDS streams, while wastewater 

from utility blow down and domestic wastewater 

are considered LTDS streams. HTDS effluents 

will be treated in a stripper, followed by MEE and 

ATFD.  

 

Evaporation Salts from ATFD and ETP sludge are 

disposed to TSDF. All LTDS effluent, along with 

condensate from MEE and ATFD, is being treated 

in biological treatment followed by the RO 

system. RO Rejects are sent to MEE, and treated 

water (permeate) is reused for cooling towers and 

boiler makeup. Hence, there is no discharge of 

waste water from our industry. The Zero Liquid 

Discharge observed flow diagram is as below: 

 
iii Necessary authorization required under the 

Hazardous and other wastes (Management and 

trans-boundary Movement) Rules 2016, Solid 

waste management rules 2016, shall be obtained 

and the provisions contained in the rules shall be 

strictly adhered to. 

Complied.  

 

PP has Obtained the necessary authorization under 

the Hazardous and Other Wastes (Management 

and Transboundary Movement) Rules 2016 for 

existing operations. Appendix 3. 

iv National Emission Standards for Organic 

Chemical manufacturing industry issued by the 

Complied. 
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ministry vide G.S.R.608(E) Dated 21st July 2010 

and amended from to time shall be followed. 

It is observed that PP for following the National 

Emission standards for Organic Chemical 

manufacturing industry is equipped with the 

following: 

 

i. All Transportation of Hazardous 

Chemicals is per the Motor Vehicle Act 

(MVA), 1989. 

ii. Storage of chemicals as per chemical 

compatibility and storage condition 

iii. Product Safety information, i.e., 

Availability of MSDS for every chemical 

stored. 

iv. Provided Safety systems, i.e., Fire alarm, 

Fire detection (Beam & Smoke Detectors), 

Fire Extinguisher system, Gas detection, 

and suppression system. 

v. All the employees are trained in chemical 

handling safety. 

v Volatile organic compounds (VOCs) Fugitive 

emission shall be controlled at 99.95% with 

effective chillers and modern technology. 

Complied.  

It is observed that the industry has a chilled water 

circulation system for condensers at solvent 

recovery systems and reactor vents in production 

blocks to minimize fugitive emissions. VOC 

values are monitored with a portable VOC meter. 

The online VOC monitoring system was installed 

in the middle of the plant and connected to the 

TSPCB server to control Fugitive emissions from 

the process.  

vi No raw material/solvent prohibited by the 

concerned regulatory authorities from time to 

time shall be used. 

Complied.  

The industry does not use any raw materials or 

solvents prohibited by the concerned regulatory 

authorities in the existing process. 

vii As proposed, storage of raw material shall be 

restricted to 3 days. 

Complied.  

It is observed that the industry maintains the 

minimum inventory for storage of Raw materials 

in existing operations. 

viii To control source and the fugitive emissions, 

suitable pollution control devices shall be 

installed to meet the prescribed norms and /or the 

NAAQS. The gaseous emission shall be 

dispersed through stack of adequate height as per 

CPCB/SPCB guidelines. 

Complied.  

PP maintains the required stack height and has 

also installed pollution control devices like bag 

filters and cyclone separators to control fugitive 

emissions, per CPCB/SPCB guidelines, in our 

existing operations. The authorized agency 

monitors stack emissions once a month, and the 

observed values are within the permissible limits. 

Appendix 4. 

ix Solvent  management shall be carried out as 

follows: 

(a)Reactor shall be connected to chilled brine 

condenser system. 

(b)Reactor and solvent handling pump shall have 

Complied. 

 

The industry is maintaining the following safety 

measures in the existing operations: 

i. All the reactors are connected to a chilled 
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mechanical seals to prevent leakages. 

(c) The condensers shall be provided with 

sufficient HTS and residence time so as to 

achieve more than 95% recovery. 

(d)Solvents shall be stored in a separate space 

specified with all safety measures. 

(e)Proper earthing shall be provided in all the 

electrical equipment wherever solvent handling 

is done. 

(f) Entire plant shall be flameproof. The solvent 

storage tanks shall be provided with breather 

valve to prevent losses. 

(g) All the solvent storage tanks shall be 

connected with vent condensers with chilled 

brine circulation. 

brine condenser. 

ii. Mechanical seals were provided to all the 

solvent handling pumps. 

iii. Solvents are stored in a separate space with 

N2 blanketing and a provided fire hydrant 

sprinkler system. 

iv. Proper earthing system for all the 

equipment and double earthing to solvent 

storage tanks.  

v. Solvent storage tanks have a breather valve 

and Nitrogen blanketing system. 

 

 

x Total fresh water requirement shall not exceed 

163.3 cum/day, proposed to be met from mission 

Bhagiratha (Industrial supply). Prior permission 

in this regard shall be obtained from the 

concerned regulatory authority. 

Complied.  

 

Fresh water consumption is within the prescribed 

limits, as mentioned in the existing CFO. 

Appendix 5 and Appendix 2. 

xi Process effluent/any wastewater shall not be 

allowed to mix with storm water. The storm 

water from the premises shall be collected and 

discharged through a separate conveyance 

system. All the vent pipes should be above the 

roof level. 

Complied.  

 

PP is maintaining a separate collection system for 

processing effluent and stormwater.  

 

xii Hazardous chemicals shall be stored in tanks, 

tank farms, drums, carboys etc. Flame arrestors 

shall be provided on tank farm, and solvent 

transfer through pumps. Raw material and 

products should be stored in leak proof 

containers. Spent acid to be stored over the 

ground tank and to be sent to TSDF. 

Complied.  

PP stores Hazardous chemicals in storage tanks, 

tank farms, drums, carboys, etc., with Flame 

arrestors. All solvents are transferred through a 

closed system. Raw materials and products are 

stored in leakproof containers.  

 

xiii Process organic residue and spent carbon, if any, 

shall be sent to cement industries. ETP sludge, 

process inorganic& evaporation salt shall be 

disposed off to the TSDF. 

Complied.  

The industry periodically sends the hazardous 

waste generated in its existing process to 

TSDF/Cement industries for further treatment and 

disposal as prescribed by H.W. management rules 

and regulations. Appendix 6.  

xiv The company shall strictly comply with the rules 

and guidelines under Manufacture, storage and 

import of Hazardous chemicals (MSIHC) Rules 

1989 as amended time to time. All transportation 

of Hazardous chemicals shall be as per the Motor 

Vehicle Act (MVA),1989.   

Complied.  

PP is observed complying with the rules and 

guidelines under the Manufacture, Storage, and 

Import of Hazardous Chemicals (MSIHC) Rules 

1989, as amended from time to time. It also 

observed that PP complies with transporting 

Hazardous chemicals as per the Motor Vehicle 

Act (MVA),1989, such as Audits, on-site 

emergency plans, Reporting structures of Major 

accidents, Safety audits, vehicle labelling. 

xv Fly ash should be stored separately as per CPCB 

guidelines so that it may not adversely affect the 

Complied.  

The generated fly ash in existing operations is 
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air quality. Direct exposure of workers to fly ash 

and dust should be avoided. 

stored in a closed system.   

xvi The company shall undertake waste 

minimization measures as below: 

(a) Metering and control of quantities of 

active ingredients to minimize waste. 

(b) Reuse of by-products from the process as 

raw materials or as raw material 

substitutes in other processes. 

(c) Use of automated filling to minimize 

spillage. 

(d) Use of Close Feed system into batch 

reactors. 

(e) Venting equipment through vapour 

recovery system. 

(f) Use of high pressure hoses for equipment 

clearing to reduce waste water 

generation. 

Complied.  

 

It is observed that PP is taking the following 

measures to minimize waste and maintain cleaner 

production practices: 

i. Auto pumping and closed feeding systems 

are used to control spillages. 

ii. High-pressure hoses are used for 

equipment cleaning. 

iii. Installed flow meters 

iv. Re-use of by-products 

v. All ingredients are fed to the reactor in a 

closed feed system, like a pipeline and 

powder transferring system.  

vi. Vent pipes are provided to reduce 

wastewater generation  

vii. Usage of high-pressure jet machine & 

spray ball for cleaning to reduce 

wastewater generation 

viii. Washes water is recycled and subsequently 

reused. 

ix. Steam condensate is collected separately 

and treated in ETP /RO & RO permeate is 

recycled to cooling tower makeup 

 

xvii A green belt of at least 5-10 m width shall be 

developed in nearly 33% of the total project area, 

mainly along the periphery, in downward wind 

direction, and along road sides, etc. Plant species 

shall be selected as per the CPCB guidelines in 

consultation with the State Forest Department. 

Complied.  

 

PP maintains an 11-acre green belt, which is 36 % 

of the total area. The layout of the green belt is in 

Appendix - 7 

 

xviii As proposed Rs.2.25 crores shall be allocated 

towards Corporate Environment Responsibility 

(CER) As proposed, the CER allocation shall be 

spent mainly for addressing the issues (Social, 

health employment, infrastructure, drinking 

water facility, skill development, plantation, etc) 

raised during public consultation/hearing. 

Complied. 

 

The investments made towards CER by PP are as 

below, totalling 45.38 crores: 
Description Investment 

(in Crores) 

ZLD system for Wastewater 

Management  

40 

Installed Scrubbers, Dust 

collector   & bag filter for Air 

pollution management 

1 

PIIAN System (Odor control 

Measures) 

0.15 

Nitrogen Blanketing, Breather 

valves & vent condensers for 

VOC control (fugitive 

emissions) 

2 

Ambulance (Emergency) 0.12 
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Fire Hydrant systems, Fire 

tender Systems (Fire Safety) 

& Fire & gas Detection 

systems 

1.5 

Hood and Scrubbing system 

for effluent storage tanks 

0.35 

Environmental Monitoring, 

Installation of VOC meter to 

monitor VOC emissions & 

online Dust monitoring 

0.06 

Green belt Development 0.2 

Total (in Crores) 45.38 

   

xix Preference shall be given to local villagers for 

employment in the unit. 

Complied.  

PP has employed local villagers in their unit, and 

PP informed that 294 of the 456 employed are 

local people.  

xx For the DG sets, emission limits and the stack 

height shall be in conformity with the extant 

regulations and the CPCB guidelines. Acoustic    

enclosure shall be provided to DG set for 

controlling the noise pollution. 

Complied  

 

PP has provided the required stack height and 

monitoring facility (Port Hole, Platform, ladder, 

etc.) per emission regulations and the CPCB 

guidelines. A MoEFCC-authorized agency 

performs regular monitoring once a month. 

Industry is provided an acoustic enclosure to the 

DG set to control noise pollution in existing 

operations. The latest noise pollution monitoring 

is in Appendix 8. 

xxi The unit shall make the arrangement for 

protection of possible fire hazards during 

manufacturing process in material handling 

.Fire- fighting system shall be as per the norms. 

Complied.  

The industry maintains auto-modular fire 

protection systems, such as fire hydrants, sprinkler 

systems, fire alarm systems, and fire 

extinguishers. 

xxii Occupational health surveillance including 

dental check-up of the workers shall be done on 

a regular basis and records maintained as per the 

factories Act. 

Complied.  

In its existing operational activity, the industry 

provides periodic health check-ups for plant 

workers as per the Factories Act. The health 

reports of a few employees are in Appendix 9. 

 

xxiii Continuous online (24*7) monitoring system for 

stack emission shall be installed for 

measurement of flue gas discharge and the 

pollutants concentration, and the data to be 

transmitted to the CPCB and SPCB server. For 

ZLD, the unit shall install web camera with night 

vision capability and flow meters in the 

channel/drain carrying effluent within the 

premises. 

Complied.  

Continuous online (24*7) monitoring system for 

stack emission to measure flue gas discharge and 

pollutant concentration. The data is transmitted to 

the CPCB and SPCB servers. PP has installed and 

operated an IP camera with a PAN, TILT Zoom, 

5x or above focal length, and night vision 

capability. It also has flow meters and totalizers 

with RS-485 communication facilities to HTDS, 

LTDS, and RO permeate and a connection to the 

CPCB and TSPCB data servers.   

11.1 The grant of environmental clearance is further subject to compliance of other general    
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conditions under: 

i The project proponent shall obtain all other 

statutory/necessary 

permissions/recommendations/NOCs prior to 

start of construction/operation of the project, 

which inter alia  include, permission/approvals 

under the Forest(Conservation) Act,1980;wild 

life (Protection) Act,1972; the Coastal 

Regulation Zone Notification,2019,as amended 

from time to time, and other office 

Memoranda/circular issued by the ministry of 

Environment, Forest and Climate Change from 

time to time ,as applicable to the project. 

Complied. 

 

The project does not involve forests, wildlife, or 

CRZs. PP has obtained ECs and CFOs to operate 

the industry.    

ii The project proponent shall ensure compliance 

of ‘National Emission Standards’ as applicable 

to the project, issued by the Ministry from time 

to time. The project proponent shall also abide 

by the rules /regulations issued by the 

CPCB/SPCB for control/abatement of pollution. 

PP has agreed to comply. 

 

PP regularly monitors air, water, and noise 

pollution. The monitoring reports are placed in 

Appendix 10, Appendix 11, and Appendix 8. 

iii The project authorities shall adhere to the 

stipulations made by the State pollution  Control 

Board/Committee, Central pollution Control 

Board, State Government and any other statutory 

authority. 

PP has agreed to comply.  

 

iv The project proponent shall prepare a site-

specific conservation plan and wildlife 

management plan in case of the presence of 

Schedule-1 species in the study area, as 

applicable to the project, and submit it to the 

Chief Wildlife Warden for approval. The 

recommendations shall be implemented in 

consultation with the State Forest/Wildlife 

Department in a time-bound manner. 

Not applicable.  

 

It is observed that there are no Schedule – -I 

species in the study area. 

v No further expansion or modifications in the 

plant, other than mentioned in the EIA 

Notification 2006 and its amendments, shall  be 

carried out without prior approval of Ministry of 

Environment, Forest and Climate change. In  

case of  deviations  or  alterations in the project 

proposal from those submitted to this Ministry 

for clearance, a fresh reference shall be made to 

the Ministry to assess the adequacy of conditions 

imposed and to add additional environmental 

protection measures required, if any 

PP has agreed to comply.    

vi The energy source for lighting purpose shall be 

preferably LED based, or advance having 

preference in energy conservation and 

environment betterment. 

Complied.  

 

LED-based lighting has been installed in its 

existing operational activities.  

vii The locations of ambient air quality monitoring 

stations shall be decided in consultation with the 

State Pollution Control Board (SPCB) and it 

Complied. 

The monitoring report of air quality reports is 

placed in Appendix 10.  
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shall be ensured that atleast one station each is 

installed in the upwind and down wind direction 

as well as where maximum ground level 

concentration s are anticipated. 

viii The National Ambient Air quality Emission 

Standards issued by the Ministry vide G.S.R. 

NO.826(E)dated 16th November ,2009 sha1l be 

followed. 

Complied. 

The monitoring report of air quality reports is 

placed in Appendix 10. 

ix The overall noise levels in and around the plant 

area shall be kept well within the standards by 

providing noise control measure including 

acoustic hoods, silencers, enclosures etc. On all 

sources of noise generation. The ambient noise 

levels shall conform to the standards prescribed 

under Environment (Protection) Act, 1986 Rules, 

1989 viz. 75 dBA (day time) and 70 dBA (night 

time). 

Complied. 

The monitoring report of noise pollution is placed 

at Appendix 8. 

 

x The Company shall harvest rainwater from the 

roof tops of the buildings and storm water drains 

to recharge the ground water and to utilize the 

same for process requirements.  

Complied.  

Dedicated Storm Water Collection (RCC) Tanks 

(1 x 250 KL & 1 x 200 KL each) are provided to 

store around 450 KL of stormwater, which is 

utilized after pre-treatment. 

xi Training shall be imparted to all employees on 

safety and health aspects of chemicals handling. 

Pre-employment and routine periodical medical 

examinations for employees shall be undertaken 

on regular basis. Training to all employees on 

handling of chemicals shall be imparted. 

Complied.  

PP regularly trains all employees on the safety and 

health aspects of chemical handling. In addition, 

all employees undergo pre-employment and 

routine periodic medical examinations. The details 

of the health reports are in Appendix 9. 

xii The company shall also comply with all 

environmental protection measures and 

safeguards proposed in the documents submitted 

to the Ministry. All the recommendations made 

in the EIA/EMP in respect of environmental 

management, and risk mitigation measures 

relating to the project shall be implemented. 

Complied.  

PP is implementing all the recommendations made 

in the EIA/EMP regarding environmental 

management and risk mitigation measures. The 

details are as follows: 

 

S.  

N

o 

Description Capit

al cost 

(Lakh

s) 

Recurrin

g Cost 

(Lakhs) 

1 Air pollution Control 237 30 

2 Water pollution 

Control 336 

543 

3 Noise pollution 

Control 8 

1.5 

4 Environment 

Monitoring and 

Management 

13 9 

5 Occupational Health 20.5 10 

6 Green Belt 8 4 

7 Others (Solid. Waste) 34.4 99.5 

Total (Lakhs) 657 697 
 

xiii The company shall undertake all relevant Complied. 
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measures for improving the socioeconomic 

conditions of the surrounding area. CER 

activities shall be undertaken by involving local 

villages and administration and shall be 

implemented. 

 

The investments made towards CER by PP are as 

below, totalling 45.38 crores: 
Description Investment 

(in Crores) 

ZLD system for Wastewater 

Management  

40 

Installed Scrubbers, Dust 

collector   & bag filter for Air 

pollution management 

1 

PIIAN System (Odor control 

Measures) 

0.15 

Nitrogen Blanketing, Breather 

valves & vent condensers for 

VOC control (fugitive 

emissions) 

2 

Ambulance (Emergency) 0.12 

Fire Hydrant systems, Fire 

tender Systems (Fire Safety) 

& Fire & gas Detection 

systems 

1.5 

Hood and Scrubbing system 

for effluent storage tanks 

0.35 

Environmental Monitoring, 

Installation of VOC meter to 

monitor VOC emissions & 

online Dust monitoring 

0.06 

Green belt Development 0.2 

Total (in Crores) 45.38 

   

xiv The company shall undertake eco-development 

measures including community welfare measures 

in the project area for the overall improvement of 

the environment.    

PP has agreed to comply.  

 

Funds earmarked for Corporate Social 

Responsibility (CSR) activities should be kept in 

separate accounts and not diverted for other 

purposes. PP spent around Rs. 549.65 lakhs from 

2020-21 to 2023-24. The details are in Appendix 

12. The following activities are conducted: 

i. Provided uniforms, bags, stationery, 

notebooks, and furniture to schools to 

ensure uniformity among the students. 

Providing the above enables children 

studying in schools to have better access to 

learning materials.  

ii. Outdoor playing equipment was provided 

to Anganwadi schools to encourage the 

children to attend regularly. However, in 

several Anganwadi centers, it was 

observed that the children could not access 

the required equipment.  

iii. Additional classrooms and dining facilities 

13



should be provided for the students.  

iv. Providing computer learning labs to the 

four schools to improve the learning skills 

among the students 

v. Providing health support to needy poor 

people. 

vi. 2 RO Plants are installed in villages to 

provide clean and safe drinking water. 

vii. Created awareness of Swachh Bharath 

viii. Providing CC cameras to the villages to 

enhance safety and security, especially for 

women and children 

xv A Separate environmental management cell 

(having qualified person with Environmental 

science/ Environmental Engineering 

/Specialization in the project area) equipped with 

full-fledged laboratory facilities shall be set up to 

carry out the Environmental management and 

monitoring functions. 

Complied. 

 

The EHS team works onsite, and another team 

works at the corporate level to monitor EHS 

functions and directly reports to the Plant Head. 

The details of the teams are in Appendix 13. 

  

 

xvi The company shall earmark sufficient funds 

towards capital cost and recurring cost per 

annum to implement the conditions stipulated by 

the ministry of environment, Forest and Climate 

change as the state Government along with the 

implementation schedule for all the conditions 

stipulated herein. The funds so earmarked for 

environment management / pollution control 

measures shall not be diverted for any other 

purpose. 

Complied.  

The details of capital as well as recurring costs 

provided by PP are as follows: 

S.  

N

o 

Description Capit

al cost 

(Lakh

s) 

Recurrin

g Cost 

(Lakhs) 

1 Air pollution Control 237 30 

2 Water pollution 

Control 336 

543 

3 Noise pollution 

Control 8 

1.5 

4 Environment 

Monitoring and 

Management 

13 9 

5 Occupational Health 20.5 10 

6 Green Belt 8 4 

7 Others (Solid. Waste) 34.4 99.5 

Total (Lakhs) 657 697 
 

xvii A Copy of the clearance letter shall be sent by 

the project proponent to concerned panchayat, 

Zilla parished/Muncipal corporation, urban local 

body and the local NGO, if any, from whom 

suggestions /representations, if any, were 

received while processing the proposal. 

Complied. 

PP has shared with the panchayat, Zilla 

Parishad/Municipal Corporation, and local bodies. 

A copy of the letter is placed in Appendix 14. 

xviii The project proponent shall also submit six 

monthly reports on the status of compliance of 

the stipulated environmental clearance 

conditions including results of monitored data 

(both in hard copies as well as by e-mail) to the 

respective Regional Office of MoEF&CC, the 

Complied. 

PP has submitted half-yearly and six-monthly 

reports on the PARIVESH Portal. A copy of the 

acknowledgment is in Appendix 15. 
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respective Zonal Office of CPCB and SPCB. A 

copy of Environmental Clearance and six 

monthly compliance status report shall be posted 

on the website of the company.  

xix The environmental statement for each financial 

year ending 31st March in Form-V as is 

mandated shall be submitted to the concerned 

State Pollution Control Board as prescribed 

under the environmental (protection) Rules, 

1986, as amended subsequently, shall also be put 

on the website of the company along with the 

status of compliance of environmental clearance 

conditions and shall be sent to the respective 

regional offices of MoEF&CC by e-mail.  

Complied.  

Form-V statements for existing operational 

activity and will submit the environmental 

statement (Form-V) for each financial year ending 

31 March after the implementation of the project. 

The copy of the Form V is at Appendix 16. 

xx The project proponent shall inform the public 

that the project has been accorded environmental 

clearance by the ministry and copies of the 

clearance letter are available with the 

SPCB/Committee and may also be seen at 

website of the Ministry and at 

https://parivesh.nic.in/. This shall be advertised 

within the seven days from the date of issue of 

the clearance letter, at least in two local 

newspapers that are widely circulated in the 

region of which one shall be in the vernacular 

language of the locality concerned and a copy of 

the same shall be forwarded to the concerned 

regional Office of the Ministry.  

Complied. 

A copy of the advertisement given in the two 

newspapers is placed in Appendix 17. 

xxi The project authorities shall inform the Regional 

Office and the Ministry of the date of financial 

closure and final approval of the project by the 

concerned authorities and the date of the 

project's start.  

Not Complied. 

 

PP has not provided the details of the financial 

closure date, the project's final approval by the 

concerned authorities, or the date the project 

started. 

  

xxii This environmental clearance is granted subject 

to final outcome of Honble supreme court of 

india, Honble NGT and any other court of Law, 

if any, as may be applicable to this project. 

PP has agreed to comply.    

 

12 The Ministry reserves the right to stipulate 

additional conditions, if found necessary at 

subsequent stages and the project proponent shall 

implement all the said conditions in a time bound 

manner. The ministry may revoke or suspend the 

environmental clearance, if implementation of 

any of the above conditions is not found 

satisfactory. 

PP has agreed to comply.    
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13 Concealing factual data or submission of false/ 

fabricated data and failure to comply with any of 

the conditions mentioned above may result in 

withdrawal of this clearance and attract action 

under the provisions of the environmental 

(protection) Act 1986. 

PP has agreed to comply.    

 

14 Any appeal against this environmental clearance 

shall lie with the national green Tribunal, if 

preferred, within a period of 30 days as 

prescribed under section 16 of the National 

Green Tribunal Act, 2010. 

PP has agreed to comply.    

 

15 The above conditions shall be enforced, inter-

alia under the provisions of the Water(Prevention 

& control of pollution) Act,1974, the Air 

(Prevention & control of pollution)Act,1981, the 

environmental(protection) Act,1986,Hazardous 

and other Wastes (Management and trans 

boundary Movement)Rules,2016 and the public 

Liability insurance Act,1991 along with their 

amendments and Rules and any other orders 

passed by the Honble Supreme court of india / 

High Courts and any other Court of Law relating 

to the subject matter. 

PP has agreed to comply.    
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Observations of Non/Partly Compliance and Recommendations 

 

 

 

Details of Non or Partial Compliance: 

 

i. Non-Compliance with General Condition (xxi): PP has not provided the details of 

the date of financial closure and final approval of the project by the concerned 

authorities or the date the project started. 

 

Court cases: 

 

i. Ongoing NGT (SZ) Original Application No. 238 of 2021 (SZ) [Earlier O.A. 

No.181/2020 (PB)] & I.A. No.187 of 2021 (SZ) [Earlier I.A. No.212/2020 (PB)] is 

pending in court. 

 

Recommendations: 

 

i. The project proponent is requested to continue to submit the six-month compliance 

through the PARIVESH Portal only. 

ii.  PP may replace existing Conocarpus spp. green belt with native plant species. 

 

 

*** 
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Stack monitoring report 
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 Month wise Water Consumption Details  for the period of Apr 2023 to Mar 2024 

Description 
Consented 

Capacity  
Apr-23 

May-

23 
Jun-23 Jul-23 Aug-23 Sep-23 Oct-23 Nov-23 Dec-23 Jan-24 Feb-24 Mar-24 

Process & 

washings 

(KL/Month) 

634.50 484.9 523.30 642.45 630.90 637.48 616.76 622.00 617.73 633.96 627.8 595.7 622.6 

Boiler 

(KL/Month) 
750.00 724.1 737.98 730.55 759.42 729.06 730.89 748.86 706.95 739.67 748.3 709.5 758.6 

Cooling tower 

(KL/Month) 
1980.00 1828.2 1866.55 1899.10 2014.90 1994.42 1938.32 1994.67 1941.75 2002.50 1999.5 1882.5 1999.5 

Domestic  

(KL/Month) 
150.00 132.4 135.99 131.08 149.08 149.85 144.92 149.85 147.94 151.96 143.1 116.0 123.5 

DM Water, 

softener 

regeneration & 

(KL/Month) 

120.00 73.6 74.5 88.0 121.9 120.96 118.9 117.6 118.5 119.3 118.6 133.1 122.5 

Scrubber 

(KL/Month) 
45.00 45.8 45.8 44.7 46.4 46.2 45.0 46.6 44.8 46.5 43.5 42.1 44.4 

Garden 

(KL/Month) 
150.00 142.2 143.9 141.9 151.0 149.3 146.5 149.4 147.3 153.1 148.6 142.6 149.4 
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                                    ANNEXURE- XII 

 

 

DG set Monitoring report 
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Periodical health check-up medical reports 
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Ambient air quality monitoring reports 
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GEL 

ISO 9001:2015 
ISO 45001:2018 

REF.NO:GEL/HLPL/061/WA/2024-028 

Name of the Industry 

Address 

S 

No 

Sample Particulars 
Date of collection 

Date of Analysis 

4 

6 

3 

7 

9 

10 
11 
12 
13 
14 
15 

GLOBAL ENVIRO LABS 

16 

Recognised By Ministryof fEnvironment Forest &Climate Change IMOEF &CC GOI&NABL 
#2-2-1075/14/A/1, 1' Floor, Tilaknagar "X Road, Bagh Amberpet, 

Hyderabad - 500 013. Ph: 27407969 

17 

18 

19 

E-mail :globalelabs@gmail.com, globalelabs@rediffmail.com 

Colour 

pH 

Disssolved Solids 
Total Hardness 

Electrical Conductivity (micro mhos) 

Phenolphthalein Alkalinity 
Methyl Orange Alkalinity 

Calcium as Ca 
Non-Carbonate Hardness 

Magnesium as Mg 
Sodium as Na 

Parameters 

Potassium as K 
Chloride as CI 
Sulphate as SO4 
Nitrate as NO3 
Fluorides as F 
Silica as SiO2 
Iron as Fe 

Turbidity 

M/s. HINDYS LAB PVT LTD., 
(Formerly M/s Hychem Laboratories) 
Sy.No. 290 & 291, Velimincdu (V) Chityal (M) 

Nalgonda District - 508 114 

for GLOBAL ENVIRO LABS 

WATER ANALYSIS 

AUTHOoRISED SIGNATORY 

Bore Well Water 
10-05-2024 
11-05-2024 

(mg/l) 
(mg/l) 
(mg) 
(mg/) 
(mg/1) 
(mgl) 
(mg/l) 
(mg/l) 
(mg/l) 
(mg/l) 
(mg/l) 
(mg/l) 
(mg/l) 
(mg/l) 
(mg/l) 
(NTU) 

Results 

Colourless 
7.62 

978 
685 

552 
36 

508 

08 

149.6 
43.25 
118 
1.60 
153 
79 
37 

0.85 
1.0 

0.10 
1.39 

Unit 

Drinking Water Specifications 
(As per IS 10500:2012) 

Acceptable 

05 
6.5-8.5 

500 

200 

200 

75 
30 

250 
200 
45 
1.0 

0.3 
1.0 

Date :16-05-2024 

Seieutista & Consuttanto Du Pollation Coutrol 

Permissible Limit 
(in the Absence of better 

Alternate Source) 
15 

6.5-8.5 

2000 
600 

600 

200 
100 

Accreditated by 

1000 
400 
45 

1.5 

0.3 
5.0 
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HINDYS LAB PRIVATE LIMITED 
        A Brief Report of CSR activities in HINDYS LAB plant areas 

June 2024 

About Hetero 

Hetero is one of India’s leading generic pharmaceutical companies and is one of the world’s 

largest producers of anti-retroviral drugs for the treatment of HIV/AIDS. With more than 20 

years of expertise in the pharmaceutical industry, Hetero’s strategic business areas include 

APIs, generics and biosimilars. Hetero also offers custom pharmaceutical services to its 

partners around the world. The company is recognized for its strengths in Research and 

Development, manufacturing, and commercialization of a wide range of products. 

Hetero is the first company in India to launch the generic version of Remdesivir injection, 

COVIFOR, in India, which is used to treat hospitalization cases of COVID-19. 

Corporate Social Responsibility 

At Hetero, we value health and prosperity for all. Our passion for improving quality of life 

extends beyond our business and transcends everything we do. While we work towards 

making medicines affordable and accessible to society at large, we also continuously seek 

opportunities to help the society through our corporate social responsibility initiatives. Since 

its inception, Hetero has been directly supporting with healthcare programmes, drinking 

water & sanitation, educational and welfare activities in communities surrounding the 

company’s factories. The company also extends its support beyond its operational vicinities 

depending on the community needs and emergencies.  

As a Hetero group we will focus on the following thematic areas to implement CSR activities 

in HINDYS LAB Plant areas. Following activities have been implemented in the villages with an 

outreach of  14 schools 18 Anganwadi centers etc in the HINDYS LAB Plant areas. 

1. Quality Education 

2. Health Care Services 

3. Village Infrastructure. 

4. Drinking Water & Sanitation 

1. Quality Education 

Quality Education is one of the flagship programs for Hetero Company. We are working in 15 

Schools & 18 Anganwadi Centers in the HINDYS LAB Area. Goal is to address the root causes 

of education quality challenges. We identified several challenges among the marginalised 

students studying especially in govt schools.  

To provide quality education: 
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➢ 

 
➢ Supported 22 vidya volunteers in schools to balance the student teacher ratio. 

Purpose of vidya volunteers is to address the root causes of lack of required teaching 

staff in select schools. Vidya volunteers are well trained on various participatory 

didactic learning/teaching methods. Vidya volunteers help the school students 

through language and numeracy improvement. Also helps in various behavioural 

change trainings to students. 
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➢ 
Provided uniforms, bags, stationery, notebooks & furniture to schools to bring the 

uniformity among the students. The intent of providing the above is to enable children 

studying in the schools to have a better access to learning materials.  

➢ Provided outdoor playing equipment to Anganwadi schools to encourage the children 

to attend regularly. In several Anganwadi centers, it was observed that the children 

do not have access to required outdoor playing equipment.  

➢ Providing the additional class rooms and dining facilities to the students. 

➢ Providing computer learning labs to the 4 schools to improve the learning skills among 

the students. 

2. Health Care Services: 

Health is one of the other flag ship programs for Hetero Company, under health. 

➢ Providing health support to needy poor people.  

3.  Drinking Water & Sanitation: 

Under this project following activities are completed.  

➢ 2 RO Plants are installed in various villages to provide clean and safe drinking water. 

➢ Created awareness on Swachh Bharath  

➢ Providing CC cameras to the villages to enhance the safety & security especially to the 

women and children. 
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CSR expenditure in the HINDYS LAB from FY 2020-21 to 2023-24 

HINDYS LAB (Hetero) CSR expenditure details (In lakhs) 

Sl. 
No CSR COMPONENT  

FY 2020-
21 

FY 2021-
22 

FY 2022-
23 

FY 2023-
24 

GRAND 
TOTAL 

1 Education  19.14 11.20 19.87 46.72 96.93 

2 Health  1.95 1.70 166.83 90.75 261.23 

3 Disaster relief 1.01 0.00 0.00 0.00 1.01 

4 Livelihoods 3.50 4.84 6.82 15.61 30.77 

5 Water & sanitation  0.28 0.28 0.00 0.00 0.56 

6 Village infrastructure  6.00 15.44 42.59 13.25 77.28 

7 Village development  0.00 0.00 0.00 1.75 1.75 

8 Sports and games  0.00 0.00 0.00 0.98 0.98 

9 
Heritage, art & 
culture  0.00 0.25 35.27 43.62 79.14 

  Total  31.88 33.71 271.38 212.68 549.65 
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Organogram for Environmental operation & Compliance 

 

 

 

 

 

 

 

 

 

 

 

 

   

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Sl No Employee Name Emp Id No Designation 

1 B. Mahesh 900044 Asst.Manager 

2 P. Shankaraiah 900032 Sr. Executive 

3 K.Kranthi babu 900579 Executive 

4 T.Sathish 900548 Sr. Chemist 

5 Bhushankar Banavath 900642 Sr officer 

6 Ch. Govardhan 900547 Chemist 

7 A.Vinay kumar 900539 Chemist 

8 Shiva Shankar Kukudala 900645 chemist 

9 J.Prashanth 900545 Chemist 

10 Santhosh Kumar Apparas 900652 Chemist 

11 A. Mahesh 800309 Jr. Chemist 

12 Nagesh Salikanti 800503 Jr. Chemist 

13 M Mahesh 800563 Jr. Chemist 

EH&S Senior Manager  

Mr. B. Laxmaiah – Chemical Engineer 

 

 

Plant Head  

Mr. B. Sreenivas Reddy 
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Annexure-XXI 
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2/16/24, 3:42 PM Home Page 
 

Your (Environment Clearance) application has been Submitted with following details 

Proposal No IA-J-11011/114012017-IAII(I) 

Compliance ID 45053231 

Compliance Number(For Tracking) EC/M/COMPLIANCE/45053231/2024 

Reporting Year 2023 

Reporting Period 01 Dec(01 Apr - 30 Sep) 

Submission Date 16-02-2024 

IRO Name V Geroge Jenner 

IRO Email tr025@ifs.nic.in 

State TELANGANA 

IRO Office Address Integrated Regional Offices, Hyderabad 

Note:- SMS and E-Mail has been sent to V Geroge Jenner, TELANGANA with Notification to Project Proponent. 

 
 
 

         Environmental Clearance and compliance status report uploaded in the website of the company 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

https://parivesh.nic.in/compliance/api/showData 1/1 
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M/s. HINDYS LAB PRIVATE LIMITED
(V) Veliminedu, (M) Chityala, (Dist) Nalgonda

BIO ETP- Aeration Blowers & HTDS Air Blowers
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M/s. HINDYS LAB PRIVATE LIMITED
(V) Veliminedu, (M) Chityala, (Dist) Nalgonda

Stripper, MEE & ATFD
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M/s. HINDYS LAB PRIVATE LIMITED
(V) Veliminedu, (M) Chityala, (Dist) Nalgonda

Hazardous waste storage area
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M/s. HINDYS LAB PRIVATE LIMITED
(V) Veliminedu, (M) Chityala, (Dist) Nalgonda

Online Flowmeters and PH Meter
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M/s. HINDYS LAB PRIVATE LIMITED
(V) Veliminedu, (M) Chityala, (Dist) Nalgonda

RO Plant

140



M/s. HINDYS LAB PRIVATE LIMITED
(V) Veliminedu, (M) Chityala, (Dist) Nalgonda

Green Belt
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M/s. HINDYS LAB PRIVATE LIMITED
(V) Veliminedu, (M) Chityala, (Dist) Nalgonda

First run off water collection tank
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M/s. HINDYS LAB PRIVATE LIMITED
(V) Veliminedu, (M) Chityala, (Dist) Nalgonda

Bag Filter, Fly Ash storage area
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M/s. HINDYS LAB PRIVATE LIMITED
(V) Veliminedu, (M) Chityala, (Dist) Nalgonda

Coal storage shed
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M/s. HINDYS LAB PRIVATE LIMITED
(V) Veliminedu, (M) Chityala, (Dist) Nalgonda

D.G Set with Acoustic enclosure 
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M/s. HINDYS LAB PRIVATE LIMITED
(V) Veliminedu, (M) Chityala, (Dist) Nalgonda

Green Belt
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M/s. HINDYS LAB PRIVATE LIMITED
(V) Veliminedu, (M) Chityala, (Dist) Nalgonda

ETP Lab ETP Lab
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M/s. HINDYS LAB PRIVATE LIMITED
(V) Veliminedu, (M) Chityala, (Dist) Nalgonda

Green Belt
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M/s. HINDYS LAB PRIVATE LIMITED
(V) Veliminedu, (M) Chityala, (Dist) Nalgonda

Green Belt

149



M/s. HINDYS LAB PRIVATE LIMITED
(V) Veliminedu, (M) Chityala, (Dist) Nalgonda

Raw material storage area - Ware House
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M/s. HINDYS LAB PRIVATE LIMITED
(V) Veliminedu, (M) Chityala, (Dist) Nalgonda

Fire Hydrant System Fire Extinguishers
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M/s. HINDYS LAB PRIVATE LIMITED
(V) Veliminedu, (M) Chityala, (Dist) Nalgonda

Green BeltOnline VOC Meter
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